
FORM G  
 

INVITATION FOR EXPRESSION OF INTEREST FOR  

‘VIZTAR INTERNATIONAL PRIVATE LIMITED’ 
OPERATING IN SERVICE SECTOR IN THANE, MAHARASHTRA  

 

 (Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of 
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along with 
PAN & CIN / LLP No. 

  Viztar International Private Limited  
  PAN: AAGCA5815N 
  CIN: U80301MH2007PTC174600 

2. Address of the registered office 
(as per MCA records) 

Office No. 502, Fairmount, Plot no.4 to 6, Sector 17, 
Sanpada, Navi Mumbai, Thane, Maharashtra – 
400705 

3. URL of website 
 

NA 

4. Details of place where majority of fixed 
assets are located 

Office No – G-75, Ground Floor, Haware Fantasia 
Business Park, Plot no -47 Road Sector 30A Vashi 
Navi Mumbai 400703 

5. Installed capacity of main products / 
services  
 

Not Available since the Company is not in operations 
since 2022. 

6. Quantity and value of main products / 
services sold in last financial year 

As per information available, Company is not in 
operations since 2022. 

7. Number of employees / workmen Nil as per the information available. 
8. Further details including last available 

financial statements (with schedules) of 
two years, lists of creditors are available 
at URL: 
 

The details as available can be sought by sending an 
email on cirp.viztarinternational@gmail.com and / or 
Virtual Data Room in accordance with the provisions 
of the Code and Regulations made thereunder. 

   9. Eligibility for resolution applicants under 
section 25(2)(h) of the Code is available 
at URL: 

The detailed invitation for expression of interest 
which shall include the eligibility for resolution 
applicants under Sec 25(2)(h) of the Code can be 
sought by sending an email on 
cirp.viztarinternational@gmail.com 

    10. Last  date  for  receipt of  expression  of  
interest 

December 06, 2025 

11. Date of issue of provisional list of 
prospective resolution applicants 

December 09, 2025 
 

12. Last date for submission of objections to 
provisional list 
 

December 14, 2025 
 

13.  Date of issue of final list of prospective 
resolution applicants 

December 16, 2025 
 

14. Date of issue of information 
memorandum, evaluation matrix and 
request for resolution plans to 
prospective resolution applicants 

December 19, 2025 
 

15. Last date for submission of resolution 
plans 

January 18, 2025 

16. Process email id to submit EOI  cirp.viztarinternational@gmail.com 



17. Details of the corporate debtor’s 
registration status as MSME 

Registered as Small Enterprise having UDYAM 
Registration Number: UDYAM-MH-33-0140516 

 
Important Notes:  
1. This Form G is being published pursuant to the original Form G published on July 21, 2025 and 

thereafter second Form G published on August 14, 2025 and addendum to second Form G 
published on September 03, 2025 and with consent of the COC. Existing applicants pursuant to 
previous Form G are not required to submit Fresh EOI. 

2. This Form G and the timelines/terms mentioned herein are subject to approval of extension of tenure 
of Corporate Insolvency Resolution Process of the Corporate Debtor. 

 
Kshitiz Gupta 
Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140 
AFA Valid Till: December 31, 2025 
Resolution Professional of Viztar International Private Limited 
 

Address & email id registered with IBBI:  
F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,  
Kandivali East, Mumbai - 400101 
 
Email Address- kshitiz.ca@gmail.com 
 
Process specific email id for correspondence: cirp.viztarinternational@gmail.com 
 
Date: November 21, 2025 
Place: Mumbai 
 
 
 
 
 
 



SC ON GUV, PREZ ASSENT
separation of powers between
judiciary and executive, but it
has left the federal debate
open, especially in a highly
politicised environment with
some states claiming that gov-
ernors work like agents of the
Union government. 

Delivering its advisory opin-
ion under Article 143, the bench
comprising Chief Justice of
India Bhushan R Gavai and jus-
tices Surya Kant, Vikram Nath,
PS Narasimha and Atul S Chan-
durkar, held that the Constitu-
tion envisages a carefully bal-
anced structure for the process-
ing of state legislation, one that
does not permit courts to
impose procedural timelines on
constitutional authorities.

The court emphasised that
articles 200 and 201 grant the
governor and the President a
defined, textually rooted discre-
tion, and that importing exter-
nally crafted time-bound man-
dates would not only distort
this structure but effectively
rewrite the Constitution. The
words “as soon as possible” in
the proviso to Article 200, the
bench clarified, apply only in
the narrow context of returning
a bill for reconsideration, and
cannot be expanded into a gen-
eral timeline for all forms of
assent.

The bench further under-
scored that while ordinarily the
governor acts on the aid and
advice of the council of minis-
ters, the Constitution also con-
templates situations where dis-
cretion must be exercised inde-
pendently. Article 200, it held,
is one such provision, especially
because the governor’s decision
may ultimately trigger the Pres-
ident’s consideration under
Article 201. To read Article 200
as binding the governor entirely
to ministerial advice, the court
reasoned, would render the res-
ervation power otiose in several
situations and contradict the
constitutional architecture,
which has always envisaged the
governor as more than a cere-
monial figure modelled on the
British Crown. The governor’s
discretion is not unfettered, the
court warned, but it cannot be
reduced to a purely “perfunc-
tory” role.

With this opinion that sets
the law for all courts in the
country to follow, the Supreme
Court has restored clarity to a
contentious constitutional
debate at a time when disagree-
ments between state govern-
ments and governors have fre-
quently reached the courts. 

However, for  states that  com-
plained about gubernatorial
inaction, including West Bengal,
Tamil Nadu, Punjab, Telangana
and Karnataka, the ruling offers
limited relief. While the Consti-
tution bench declined to impose
timelines or judicially supervise
the substance of assent deci-
sions, it acknowledged that
indefinite stalling of bills cannot
be allowed to defeat democratic
governance. Where the will of
the people expressed through
the legislature is frustrated by an
absence of decision, courts may
intervene in a limited manner.
But beyond preventing constitu-
tional deadlock, the court made
clear, the judiciary has no role.

The decision answered the
issues flagged in a reference
made by President Droupadi
Murmu under Article 143 in
May, seeking clarity on whether
the Supreme Court can set

ited constitutional options avail-
able to governors when pre-
sented with bills passed by state
legislatures. The Constitution
bench, comprising Chief Justice
of India Bhushan R Gavai and
justices Surya Kant, Vikram
Nath, PS Narasimha and Atul S
Chandurkar, noted that the 2023
Punjab ruling, which empha-
sised that governors “cannot
keep bills pending indefinitely”
and must act “as soon as possi-
ble”, did not cite or analyse the
previous judgments. 

“On that count it fails to
engage with the logic in those
judgments,” noted the bench,
adding that Kameshwar, Valluri
and Hoechst were all delivered
by larger benches and were
binding. “The precedential
value of State of Punjab is
dented on this count,” held the
court, pointing out that the
Tamil Nadu ruling, while dis-
cussing these earlier judgments,
ultimately placed the 2023 Pun-
jab decision in tension with
them rather than adhering to
the settled position.

“With due respect, both the
Punjab and Tamil Nadu deci-
sions could not have deviated
from the binding precedents of
larger bench decisions,” it
declared. The court emphasised
that Kameshwar, Valluri and
Hoechst had long made clear
that a governor has only three
constitutional options - assent,
withholding assent (with a
return message, except in the
case of money bills), or reserv-
ing the bill for the President. 

In the Punjab case, the bench
-- comprising then CJI Chandra-
chud and justices Pardiwala and
Manoj Misra -- had taken a
strong view against gubernato-
rial inaction, holding that the
phrase “as soon as possible” in
Article 200 imposed an implicit
obligation of promptness. 

Governor Banwarilal Purohit,
who had kept several bills pend-
ing since June 2023, including
fiscally significant legislation
and amendments concerning
the management of gurdwaras.

SC POINTS TO FLAWS IN 
ORDER ON PUNJAB CASE

Modi also waved the tradi-
tional Bihari gamcha.

The lone minister from the
RLM was Deepak Prakash, the
son of party chief Upendra
Kushwaha. Prakash, 36, is not
a member of either the legisla-
tive assembly or legislative
council but is tipped to be up
for election to the state’s upper
chamber within the manda-
tory six months.

“There is a provision in the
Constitution that one could be
a member without being a
member of any House for six
months. The requirement will
be fulfilled by that time,” Pra-
kash told the press.

The only minister from
HAM(S) was Santosh Kumar
Suman, the son of party chief
and Union minister Manjhi.
Suman, 50, was a minister in
the previous Nitish Kumar
cabinet and is a member of the
Bihar Legislative Council. 

NITISH TAKES OATH

Abhishek Sharan

letters@hindustantimes.com

MUMBAI:  In a relief for the
Enforcement Directorate (ED)’s
Mumbai unit probing the
₹9,200-crore bank loan default
cases of Vijay Mallya’s defunct
Kingfisher Airlines Limited
(KAL), the Karnataka high
court has restored the ED’s
attachment of a Bengaluru flat
while investigating a case
related to alleged unpaid loans
worth ₹750 crore from IDBI
Bank. 

Holding the attachment of
the flat as “lawful” in its
November 14 order, the high
court upheld the agency’s chal-
lenge against an August 2019
order of the Appellate Tribunal,
(Prevention of Money Launder-
ing Act), New Delhi, which had
quashed it. 

The court pointed out that
the flat was owned by United
Breweries (Holdings) Limited
(UBHL) which was then con-
trolled by Mallya, of which KAL
was a fully-owned subsidiary at
the time of the attachment. It
added that UBHL’s earlier
‘Agreement To Sell’ with a local
developer, who paid around
₹18.38 crore by September 2011,
was not legally tenable as it
was an unregistered agree-
ment, and the title was not
transferred. 

The 8,321-square-feet flat,
Number 7A, was among a few
under-construction flats at

Kingfisher Tower, Bengaluru,
which were attached by the ED
on June 11, 2016, as per the pro-
visions of the PMLA Act. The
ED’s provisional attachment of
the flat had earlier been con-
firmed in December 2016 by the
Adjudicating Authority, PMLA.

The aggrieved developer
challenged the Adjudicating
Authority’s ‘confirmation’
before the Appellate Tribunal,
which quashed the provisional
attachment order. The ED
thereafter approached the high
court against the Appellate Tri-
bunal’s order in October 2019.

The high court ruled in
favour of the ED on two key
questions which were in the
agency’s appeal against the
Appellate Tribunal’s order: 1.
Whether the developer’s firm
could be said to be the owner of
the flat on the basis of an

unregistered ‘Agreement To
Sell’, and 2. Whether the flat
could be attached as ‘proceeds
of crime’ under the provisions
of Section 2(1)(u) of PMLA,
2002.

The court said that the pay-
ment of the “almost entire con-
sideration” for the flat, even
before the unregistered agree-
ment to sell being executed
“would cause a huge shadow of
doubt of bona fides and genu-
ineness of these transactions”.
“Without registration of the
sale deed, no right, title, inter-
est in the immovable property
can be transferred,” it said. “A
contract of sale (Agreement to
Sell), which is not a registered
deed of conveyance, would fall
short of the requirements of
the Transfer of Property act.”
The court ruled that the devel-
oper’s firm did not have any
title over the flat, and the prop-
erty belonged to UBHL.

The high court further ruled,
“The Enforcement Directorate
was well within its powers to
attach the aforesaid property…
being equivalent to the value of
the proceeds of crime as
defined under Section 2(1)(u) of
the PMLA, 2002. We are also of
the considered view that the No
Objection of the official liquida-
tor for registration of the sale
deed despite the pendency of
the proceedings for restoration
of the properties in favour of
the consortium of banks, and
the pendency of this appeal,
was not a bona fide act.”

‘ED’s attachment of flat in 
Kingfisher probe is lawful’

The flat was owned by United 
Breweries Ltd, which was 
controlled by Vijay Mallya         HT

binding timelines for guberna-
torial or presidential assent.
The reference places before the
Court 14 significant questions,
including whether silence in
Articles 200 and 201 can be
judicially filled by imposing
procedural timelines; whether
assent-related functions are
reviewable; and whether Arti-
cle 142 can override explicit
constitutional provisions. 

“I thank the chief minister,
the Prime Minister, our leader
Jitan Ram Manjhi, and every-
one else. With combined
efforts, we have achieved a big
majority due to the blessings
of the people. I am grateful for
the responsibility entrusted to
me,” said Suman.

Only three women took oath
– former minister Leshi Singh
of the JD(U) and new entrants
Shreyashi Singh (BJP) and
Rama Nishad (BJP), the law-
makers from Jamui and Aurai,
respectively.

The sole Muslim face was
Zama Khan of the JD(U), the
lawmaker from Chainpur who
was the minority welfare min-
ister in the previous cabinet.

In the council of ministers,
there are eight ministers from
upper castes: four Rajputs, two
Bhumihars and one each from
Brahmin and Kayasth commu-
nities. Among the Other Back-
ward Classes, three berths
have gone to Kushwaha and
two each to Kurmi, Vaishya
and Yadav. 

exports, citing substantial
reductions in India’s purchases
of Russian oil that has been an
irritant for Washington.

The DSCA statement gave
out details of the Indian
requirement, adding that the
country will have no difficulty
absorbing these articles and
services into its armed forces.

“The Government of India
has requested to buy up to two
hundred sixteen (216) M982A1
Excalibur tactical projectiles.
The following non-MDE (major
defence equipment) items will
also be included: ancillary
items; Portable Electronic Fire
Control Systems (PEFCS) with
Improved Platform Integration
Kit (iPIK); primers; propellant
charges; U.S. Government
technical assistance; technical
data; repair and return servi-
ces; and other related elements
of logistics and program sup-
port.”

This proposed Javelin sale
will support the foreign policy

U.S. OKAYS JAVELIN, 
EXCALIBUR SALES

and national security objec-
tives of the US by helping to
strengthen the US-Indian stra-
tegic relationship and to
improve the security of a major
defence partner which contin-
ues to be an important force
for political stability, peace,
and economic progress in the
Indo-Pacific and South Asia
regions, the DCSA said in sepa-
rate statement on the Javelin
sale. “The Government of India
has requested to buy one hun-
dred (100) FGM-148 Javelin
rounds; one (1) Javelin FGM-
148 missile, fly-to-buy; and
twenty-five (25) Javelin Light-
weight Command Launch
Units (LwCLU) or Javelin Block
1 Command Launch Units
(CLU),” it added. The statement
listed out the non-MDE items
including Javelin LwCLU or
CLU Basic Skills Trainers. 

{  }

Irfan Ahmad Wagay of Shopian
– had earlier been detained and
subsequently arrested by the
J&K Police. Officers believe each
of them played a direct role in
planning and executing the sui-
cide attack that killed at least 12
people. The suspects were taken
into custody in Srinagar on pro-
duction warrants issued by a
Patiala House Court judge, who
also remanded them to 10 days’
NIA custodial interrogation.

Sanjeev K Jha

htreporters@hindustantimes.com

NEW DELHI: The National Inves-
tigation Agency (NIA) on Thurs-
day arrested four key conspira-
tors in the November 10 Red Fort
blast taking the agency’s total
arrests in the case to six. All four
– Dr Muzammil Shakeel Ganai of
Pulwama, Dr Adeel Ahmed
Rather of Anantnag, Dr Shaheen
Saeed of Lucknow, and Mufti

Shruti Tomar, Leena 
Dhankhar and Mihika Shah

htreporters@hindustantimes.com

BHOPAL/FARIDABAD: On the day
first-year MBBS students
returned to Al-Falah Medical
College, the university found
itself under deeper scrutiny as
authorities in Madhya Pradesh
issued a demolition notice for
the ancestral house of Al-Falah
University founder Jawad
Ahmed Siddiqui – adding
another layer of pressure to an
institution already under scru-
tiny for terror and financial
irregularities.

The Military Headquarters of
War (MHOW) Cantonment
Board in Indore on Thursday
pasted a notice ordering Sid-
diqui’s family to vacate their
ancestral home within three
days, after which demolition will
begin. The house, located in
MHOW and registered in the
name of Siddiqui’s father, the
late Hamad Ahmed Siddiqui –
who served as the town’s Shahar
Qazi for nearly 20 years – had
been declared illegal nearly
three decades ago, officials said.

Cantonment chief executive
officer Vikas Kumar Vishnoi said
the property was originally held
under a British-era grant that
permitted only residential use.

After reconstruction in 1995-96,
Jawad Siddiqui sought registra-
tion and transfer of ownership,
but authorities ruled that the
four-storey structure violated
provisions of the Cantonment
Act. “Three notices were issued
between 1996 and 1997 for
removal of unauthorised con-
struction,” Vishnoi said, adding
that the latest action follows a
recent review confirming the
building’s illegal status.

The demolition notice arrives
at a moment when Siddiqui and
the university he founded are
already facing national scrutiny.

The Red Fort blast of Novem-
ber 10 – in which at least 12 peo-
ple were killed – has led investi-
gators to three doctors from
Al-Falah University: the alleged
suicide bombed Dr Umar
un-Nabi, his accomplices Dr
Muzammil Shakeel Ganaie and
Dr Shaheen Shahid.

On the financial front, the
Enforcement Directorate (ED)
on Tuesday arrested Siddiqui
after raids at over 25 locations in
Delhi and Faridabad. On
Wednesday, he was remanded to
13 days’ custody after the agency
alleged that Al-Falah University
enriched itself “at the cost of stu-
dents’ trust, future and legiti-
mate expectations,” accumulat-
ing ₹415.1 crore in non-donation

income that ED claims is “pro-
ceeds of crime.” Meanwhile, in
MP, Indore Police intensified
actions, arresting Jawad’s
brother, Hamood Ahmed Sid-
diqui, three days ago in connec-
tion with five pending cases of
fraud and rioting.

Classes resume in F’bad

Meanwhile, at the university’s
campus in Faridabad, first-year
medical students resumed
classes on Thursday under
heavy police presence, with par-
ents arriving from cities across
north India.

“We panicked last week and
asked our daughter to return
home immediately,” said Manoj
Kumar from Agra. “Even now,
we aren’t sure if keeping her
here is safe. But pulling her out
will ruin her year.”

Sushil Mehta, who accompa-
nied his son from Lucknow, said:
“Our fear was real. The college
needs to rebuild trust. All we
want is safety and transparency.”

Students said the vice-chan-
cellor and faculty held counsel-
ling sessions earlier this week,
asking them to stay calm and
ignore rumours. The adminis-
tration also instructed students
not to interact with outsiders
and avoid sharing unverified
information online.

Demolition notice to founder  
as scrutiny grows on Al-Falah

NIA gets 10-day custody 
of four arrested accused

The four were brought to Patiala House Court on Thursday.                     HT 
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Government of India, Ministry of Home Affairs
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Office of the Custodian of Enemy Property for India
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First Floor, East Wing, Shivaji Stadium, Connaught Place, New Delhi-110001

NOTICE OF VACANCY CIRCULAR FOR FILLING UP THE VARIOUS
CONTRACTUAL POSTS

The office of the Custodian of Enemy Property for India (CEPI) is a Statutory
Authority under the provisions of the Enemy Property Act, 1968. The Head Office
is at Delhi with Branch Offices at Mumbai, Kolkata and Lucknow.
The CEPI is undertaking a drive for filling up various contractual posts in its Head
Office in Delhi and Branch Offices at Mumbai, Kolkata and Lucknow.
The details of vacancy circular are as given below and are also available on
https://enemyproperty.mha.gov.in/epweb/vacancycircular

S.
No.

Name of post No. of
vacancies

Place of posting

1 Sr. Account officer 1 Delhi
2 Admin officer 1 Delhi
3 Project Manager (IT) 1 Delhi
4 Sr. Consultant 4 Delhi, Lucknow
5 Chief Supervisor 3 Delhi, Lucknow, Mumbai
6 Supervisor 1 Kolkata
7 Surveyor 8 Lucknow, Kolkata, Mumbai
8 Sr. Legal Consultant 2 Mumbai, Kolkata
9 Legal Consultant 5 Delhi, Lucknow, Kolkata, Mumbai
10 Data Analyst 1 Lucknow

The details can also be downloaded/viewed from above website/by scanning
the QR Code. All interested persons are advised to apply for the posts through
the Google link provided on the above website. The last date for submission
of the applications is 05.12.2025.
CBC 19148/11/0006/2526

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

‘VIZTAR INTERNATIONAL PRIVATE LIMITED’
OPERATING IN SERVICE SECTOR IN THANE, MAHARASHTRA

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. Name of the corporate debtor along
with PAN & CIN / LLP No.

Viztar International Private Limited
PAN: AAGCA5815N
CIN: U80301MH2007PTC174600

2. Address of the registered office
(as per MCA records)

Office No. 502, Fairmount, Plot no.4 to
6, Sector 17, Sanpada, Navi Mumbai,
Thane, Maharashtra – 400705

3. URL of website NA

4. Details of place where majority of
fixed assets are located

Office No – G-75, Ground Floor,
Haware Fantasia Business Park, Plot
no -47 Road Sector 30A Vashi Navi
Mumbai 400703

5. Installed capacity of main products
/ services

Not Available since the Company is
not in operations since 2022.

6. Quantity and value of main products
/ services sold in last financial year

As per information available, Company
is not in operations since 2022.

7. Number of employees / workmen Nil as per the information available.

8.
Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

The details as available can be
sought by sending an email on cirp.
viztarinternational@gmail.com and
/ or Virtual Data Room in accordance
with the provisions of the Code and
Regulations made thereunder.

9.
Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

The detailed invitation for expression
of interest which shall include the
eligibility for resolution applicants
under Sec 25(2)(h) of the Code can be
sought by sending an email on cirp.
viztarinternational@gmail.com

10. Last date for receipt of expression
of interest December 06, 2025

11. Date of issue of provisional list of
prospective resolution applicants December 09, 2025

12. Last date for submission of
objections to provisional list December 14, 2025

13. Date of issue of final list of
prospective resolution applicants December 16, 2025

14.
Date of issue of information
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

December 19, 2025

15. Last date for submission of
resolution plans January 18, 2025

16. Process email id to submit EOI cirp.viztarinternational@gmail.com

17. Details of the corporate debtor’s
registration status as MSME

Registered as Small Enterprise
having UDYAM Registration Number:
UDYAM-MH-33-0140516

Sd/-
Kshitiz Gupta

Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA Valid Till: December 31, 2025

Resolution Professional of Viztar International Private Limited
Address & email id registered with IBBI:

F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,
Kandivali East, Mumbai - 400101

Email Address- kshitiz.ca@gmail.com
Process specific email id for correspondence:

cirp.viztarinternational@gmail.com

Important Notes:
1. This Form G is being published pursuant to the original Form G published on

July 21, 2025 and thereafter second Form G published on August 14, 2025
and addendum to second Form G published on September 03, 2025 and with
consent of the COC. Existing applicants pursuant to previous Form G are not
required to submit Fresh EOI.

2. This Form G and the timelines/terms mentioned herein are subject to approval
of extension of tenure of Corporate Insolvency Resolution Process of the
Corporate Debtor.

Date: November 21, 2025
Place: Mumbai
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SURVEYOR
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QUANTITY SURVEYOR
PROCUREMENT EXE
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adv3420d@gmail.com
SHARE YOUR CV ON:

, ,PROJECT SAFETY, SITE

,99143-46999 88727-29990
,SCO 6, Sector 20-D Chandigarh

SINCE 199035

35

FREE DUBAI FREE

Lic No. B-1089/CHD/PER/1000+/5/9412/2018

CIVIL CONTRACTOR New building
construction in Mumbai for builder,
self redevelopment society,
contractor required. Contact -
9224341696

I, MAHESH B (old Name - SSLC Mark
List) S/o (Late)P.N. Balachandra
Prabhu, residing at F-2/102,
Valley Tower Annex, Manpada,
Thane 400610, have changed
my name to Mahesh Balachandra
Prabhu vide Affidavit dated
21.08.2025 sworn before notary
Rajani Pathak in Thane

EMPLOYMENT

OVERSEAS VACANCIES

GENERAL MULTIPLE
VACANCIES

MISCELLANEOUS

CHANGE OF NAME

MUMBAI
FRIDAY
NOVEMBER 21, 2025 09My India



आहेत. एआयबद््ल चांगलय्ा आडण वाईट
दोनह्ी गोष््ी आहते.’ ताडं््तक प््गती ठीक आह,े
परंतु तय्ांना सुधारणेची आवशय्कता आहे.
एआय ततं््ज््ानान ेप््चिं प््गती कलेी आह.े
माझा एक फोटो पाहनू मला धक््ा बसला.
मला आश््यण् वाटले की तो खरोखर मी

दव््कण भारतीय अवभनेत््ी
कीत््ी सुरेश सधय्ा वतचय्ा
आगामी ‘वरवह्ॉलव्ह्र रीटा’
वित््पटामुळे िि््ेत आहे.
ती सधय्ा तय्ािे प््मोशन
करणय्ात वय्स्् आहे.
वतचय्ा मते, वतचय्ा
फोटोि्ा वापर करन्
डीपफेक तयार केले जात
आहेत. हे खूप धोकादायक
आहे. वतने मवहलांचय्ा
सुरव््कततेचय्ा
गरजेबद््लदेखील मत
वय्कत् केले.

सोनमने गुलाबी रंगाचय्ा पोशाखात
सव्तःचे काही फोटो शेअर केले
आहेत, जय्ामधय्े डतचा बेबी बंप सप्ष््
डदसत आहे. फोटो शेअर करताना
सोनमने डलडहले, ‘आई’ आडण एक
डकस इमोजी शेअर केला आहे. या
पोसट्ला चाहतय्ांकिून आडण

सेडलड््बटीक्िून अडभनंदन डमळाले
आहे. ड््पयांका चोप््ाने या जोिपय्ाचे
अडभनंदन केले आहे. करीनाने
डलडहले, ‘सोना आडण आनंद,’ आडण
हाटण् इमोजीसह. सोनमचय्ा पतीने
डलडहले, ‘िबल ट््बल.’ सोनमने
फोटोम्धय्े शेअर केलेला पोशाख

खूपच खास आहे. तो डदवंगत
डिझायनर मागा्णरेथा यांनी डिझाइन
केला होता. राजकुमारी िायनाने
ही गुलाबी डनडम्णती चार वेळा
पडरधान केली होती. मुलाचे
वय्ावसाडयक जीवन डचंतेचे
आहे. 

4आजचय्ा वडवजटल फसट्ि्
काळातही ‘जागवतक टीवह्ी
वदन’ जलल्ोषात साजरा केला
जातो. टीवह्ी माधय्म लोकांना
आपलसे ेवाटाव ेयासाठी तमुिी
काय सट्््ॅटेजी असते?

- आजचय्ा डिडजटल-फसट्ण् जगात
‘जागडतक टीवह्ी डदन’ साजरा
करताना मला नेहमी जाणवतं की
टेडलकव्हजन हे माधय्म फकत् मनोरंजनापुरतं मया्णडदत
राडहलेलं नाही. ते आजही कुटुंबाला एकत्् आणणय्ाची
आडण सामूडहक अनुभवांची नाळ जोितं. ओटीटी
आडण मोबाईलचय्ा जगातही जेवह्ा संपूण्ण कुटुंब एखादी
माडलका, डरअ�ॅडलटी शो डकंवा तय्ांचा आविता काय्णक््म
एकत्् पाहतं, तेवह्ा टीवह्ीची ताकद पुनह्ा जाणवते.
तय्ामळु ेआमचा  प््यतन् कायम आह ेकी लोकानंा तय्ाचंय्ा
जीवनाशी जवळीक साधणारा, भावडनकदृष्््या
प््ामाडणक आडण सांसक्ृडतकदृष्््या मुळाशी घट््
असलेला कंटेनट् देणे. उदाहरणाथण्, ‘लक्््मी डनवास’
डकंवा ‘वीण दोघातली ही तुटेना’ सारखय्ा माडलकेने
कुटुंबातील नातेसंबंधांना डदलेली सखोलता प्े्क््कांना
आपलेसे वाटणय्ास खूप मदत करते. तसेच ‘चला हवा
येऊ द््ा’ सारखय्ा कायण्क््मांनी लोकांचय्ा दैनंडदन
आयुषय्ातील आनंद, डवनोद आडण साधेपणा यांची
सागंि घालत.े आमच ंधय्ये टीवह्ीला कवेळ सक्््ीन नाही
तर घराचा सदसय् वाटेल असं करणं आहे.’
4 सधय्ाचय्ा मीवडया लँडसक्ेपमधय्े सामावजक
एकता, संसक्ृती आवण साव्िजवनक मावहतीमधय्े
टेवलवव्हजनिे योगदान तुमह्ाला कसे जाणवते?

- सामाडजक एकता वाढवणय्ात टीवह्ीच ेयोगदान मला
अतय्ंत महत्््वाचे वाटते. कारण टीवह्ी अजूनही तो

-व्ही. आर. हेिा

कोणताही वदवस नाही अिवा घरातील अशी
कोणतीही वय्कत्ी नाही, जी टीवह्ी पाहत
नाही. टीवह्ीिा आववषक्ार झालय्ानंतर
घरातील सगळिे एकत्् बसनू ह ेक््ण मस््
घालवतात. आजही ओटीटी आवण अनय्
पल्ॅटफॉमि् आलय्ानंतर टीवह्ीिी िे््झ
कमी झालेली नाही. २१ नोवह्ेब्र रोजी
जागवतक टीवह्ी वदन साजरा करणय्ात
येतो. या वनवमत््ाने झी मराठीचय्ा
िीफ िॅनेल ऑवफसर वह्ी.आर.हेमा
यांचय्ाशी केलेली खास बातिीत.

तय्ाच दजा्णची कामडगरी करण ंही
एक अिचण आडण डशकवण
दोनह्ी आहे. पण प््ेक््कांचं प््ेम

सगळय्ा अिचणी डवसरायला
लावत.ं
l वित््पट आवण ओटीटीचय्ा

सप्ध््मेळु ेटीवह्ीिी लोकव््पयता
कमी झाली आह—ेयावर मत?

- ओटीटीच ंआकर्णण आह,े पण टीवह्ीच ंकनकेश्न
अजूनही वेगळंच आहे.' भाभीजी घर पर है'् या
शोची  'आजही  टीआरपी मधय् ेमजबतू उभा आह,े
या कॉमिेी शोची सरुव्ात २०१५मधय् ेझाली होती .
एखादा शो १० वर्् ेपय््तं चाल राह ूशकतो आडण
तय्ाची वाढती लोकड््पयता हचे दश्णवत े. याचा अथ्ण
साधा आह—ेटीवह्ीच ेकरॅकेट्स्ण लोकाचंय्ा घराचा
भाग बनतात. डवभतूी, डतवारी, अगंरूी—ह ेकरॅकेट्स्ण

लोक रोज पाहतात, तय्ाचंय्ा जीवनाचा डहसस्ा
बनतात. OTT कथा पाहनू पढु ेजात,ं पण
टीवह्ी कथा रोज घरात जगत.े तय्ामळु ेमला

वाटतं की लोकड््पयता कमी झाली नाही , फकत्
प््के््काचंा पटॅन्ण बदलला आह.े

l टीवह्ीला पनुह्ा सव््ोच्् वठकाणी
पोहोिवणय्ासाठी उपाय?

- टेडलकव्हजनला पुनह्ा डशखरावर आणणय्ासाठी,
माझय्ा मते उद््ोगाने ताजय्ा आडण समकालीन
संकलप्नांवर, मजबूत लेखनावर आडण आजचय्ा
प््के््कानंा खरोखरच जोिणाऱय्ा पात््ावंर लक्् केड्््ित
करणे आवशय्क आहे. आजचे प््ेक््क अशा कथा
पाहू इकच्ितात जय्ा तय्ांना आश््य्णचडकत करतात,
मनोरंजन करतात आडण तय्ांचय्ा जगाचे प््डतडबंब
दाखवतात. मह्णूनच घरवाली पेिवाली सारखी
नवीन माडलका खूप आशादायक वाटते — तय्ा
पूणण्पणे वेगळी कॉमेिी आणतात आडण खूप
काळानंतर टेडलकव्हजनवर काहीतरी नडवन देतात.
आपण अशाच प््कार ेनाडवनय्पणू्ण कटंेट् तयार करत
राडहलो, आधुडनक कथनशैली आतम्सात केली
आडण डिडजटल इंडटग्े्शनद््ारे तरण् प्े्क््कांशी
जोिलेले राडहलो, तर टेडलकव्हजन आपले
आकर्णण डटकवून ठेवेलच नवह्े तर पुढील काही
वरा्ंत् अडधक मजबतूपण ेपढुहेी जाईल. होपस् आर
सट्ील देअर !'
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२१ नोव्ह््ेबर हा जागसतक टीव्ही सदवि
आहे. आपल्रा देशात प््ारोसगक तत्वावर
१५ िप्टे्बर १९५९ रोजी राजधानी
सदल्लीहून िुर् झाला. आठवड््ातून
अवघ्रा दोनदा फक्त एका तािािाठी
टीव्हीवर प््क््ेपण िुर् झाले होते, तेही
सदल्लीच्रा काही ठरासवक पसरिरात हे
प््क््ेपण होत अिे. हळहळू १९७२ पर््ंत
टीव्हीचे प््क््ेपण िंपूण्य भारतात िंध्राकाळी
िाडे िहा ते रात््ी १० पर््ंत िुर् झाले होते.
िॅटेलाईट चॅनल्िचा श््ीगणेशा १९९०
पािून िुर् झाला आसण टीव्हीने न भूतो न
भसवष्रती अशी मनोरंजनाची क््ांती आपल्रा
देशात आणली. आम ते खाि जनजीवन
बदलून टाकले, मनोरंजन 'बोले तो टीव्ही' हे
िमीकरण र्ढ झाले. पण एकूण अलीकडे
अिा प््माद आहे, टीव्हीच्रा मासलका रटाळ
आहेत, ओटीटी प्लॅटफॉम्य असधक िशक्त,
पॉवरफुल झाल्राने टीव्हीचा प््ेक््कवग्य कमी
झाला आहे...हे खरंर का ? टीव्हीची
लोकस््परता घटती आहे का ? जागसतक
टीव्ही सदनाच्रा सनसमत्राने टीव्हीचा ज्रेष््
असभनेता आसिफ शेखने आपली काही मतं
रा मुद््््ावर मांडली आहेत -

टीवह्ीिी
लोकव््पयता

घटलेली
नाही

l टीवह्ी मनोरजंन काळानसुार कसा बदलत गलेा?
- टीवह्ीन ेगलेय्ा काही दशकातं प््चिं बदल पाडहल ेआहते.
भाभीजी घर पर है ्सारखय्ा कॉमिेी शोजन ेह ेडसद्् कलें
की, प्े्क््क आजही घरगुती, डरलेटेबल आडण डवनोदी
कटंेट्ला डततकचं प््मे दतेात. पवू््ी मया्णडदत साधन ंआडण
कमी ततं््ज््ान होत;ं पण आज कथा, सटे््, शडूटगं सट्ाइल,
सगळ ंआधडुनक झाल ंआह.े माझा करॅकेट्र डवभडूत नारायण
डमश््ा हा काळानसुार बदलणाऱय्ा कॉमिेीच ंउत््म
उदाहरण आह.े तय्ाची सट्ाईल, तय्ाची टायडमगं–
प््ेक््कांचय्ा आजचय्ा डपढीलाही अपील करते.
टीवह्ीने काळासोबत सव्तःला बदललं, पण कुटुंबाला
जोिणय्ाची ताकद तशीच ठवेली.

l आपलय्ा कामाचय्ा प््ोफाइलमधय् े
अनभुव कसा आह े?

- माझय्ा प््ोफाइलला सवा्णत मोठी देणगी मह्णजे डवभूती
नारायण डमश््ा हे  कॅरेकट्र. रोजचय्ा शूडटंगमुळे डशस््,
साततय् आडण प््के््काशंी डजवह्ाळा—ह ेसगळ ंडशकायला
डमळाल.ं डवभतूीच े फल्ट््ी, फनी आडण सम्ाट्ण शे््स खळेताना
मला वगेवगेळय्ा भावना आडण एकस्प््शेनस्वर काम करता
आल.ं प््के््काचंय्ा डरअ�ॅकश्नस्मुळ ेआजही डशकायला डमळतं
की कोणता पचं, कोणती कॉमेिी शलैी तय्ानंा जास्् भावते.
या शोने मला कवेळ ओळख नाही डदली, तर कलाकार मह्णनू
अडधक जबाबदारही बनवलं. टीवह्ीमुळ ेमी घराघरातं पोहचलो.
मी यापकॆ््ा अडधक कशाचीही अपके््ा ठवेली नाही.

l कोणतय्ा अडिणीि्ा सामना करावा लागला?
- कॉमिेी करण ंसोप ंवाटत,ं पण तय्ामाग ेमोठ ंमानडसक प््शेर
असत.ं प््के््कानंा हसवण ंही सवा्णत मोठी जबाबदारी आह.े
कधी कथानक बदलत,ं कधी ऊजा्ण डटकवावी लागत,े कधी
शारीडरक थकवा असतो—पण डवभतूीसारखय्ा आयकॉडनक
कॅरेकट्रमधय्े नेहमी नवय्ा फे््शनेससह उतरावं लागतं.
कॉमिेीमधय् ेटायडमगं सवा्णत महत्््वाच ंअसत,ं आडण रोज

पूजा सामंत 

पल्टॅफॉम्ण आह ेजो ग््ामीण-शहरी, यवुा-वदृ््, सव्ण
आडथ्णक स््रातील लोकानंा एकत्् आणतो आडण
तय्ाचंय्ासमोर एकच कथा, एकच भावना ठवेतो.
उदाहरणाथण्, गणेशोतस्व असो, डदवाळी असो
डकंवा गुढीपािवा, डवडवध डवशेर सोहळय्ांद््ारे
सपंणू्ण महाराष््््ाला सण एकत्् साजरा करणय्ाची
संधी देते. संसक्ृतीचय्ा दृष््ीनेही ‘मी मराठी’ ही
भावना आमचय्ा प््तय्ेक कायण्क््मात
जाणवते. पारंपडरक लोककलेचे
सादरीकरण असो, नातेसंबंधांची भावसप्श््ी
मािंणी असो डकवंा महाराष््््ातील डवडवध बोली-
भारांचा समावेश टीवह्ी अजूनही संसक्ृती
डटकवणय्ाचं सवा्णत प््भावी माधय्म आहे.
साव्णजडनक माडहतीचय्ा क््ते््ातही सामाडजक सदंशे,
जागरक्ता मोडहमा आमह्ी  "कमळी" , "ताडरणी"
सारखय्ा प्े्रणादायी कथा मधून  जबाबदारीपूण्ण
अडतशय प््भावीपणे साभंाळलय्ा आहते.
4 येणाऱय्ा काळात झी मराठीला अवधक
सशकत् बनवणय्ासाठी आवण प्े्क््कांना
गुंतवून ठेवणय्ासाठी  कोणतय्ा नवय्ा
उपि््मांिी शकय्ता तुमह्ाला वदसते?

- झी  मराठीचय्ा २६  वरा्ंच्य्ा प््वासात आमह्ी

अनेक ‘फसट्ण्-इन-्इंिसट्््ी’ उपक््म केले
आहेत आडण पुढील काळात तय्ाच
नवोनम्ेरी दृड््षकोनाला अडधक डवस््ार
देणय्ाचे आमचे लक्््य आहे. उदाहरणाथण्,
‘कमळी’ या काय्णक््माचा प््ोमो नय्ूयॉक्कचय्ा
टाइमस् सक्व्ेअरवर प््दडश्णत होणं हा
जागडतक स््रावर मराठी कटंनेट्ची ओळख
डनमा्णण करणारा ऐडतहाडसक उपक््म होता.
याचप््माण,े पढुील काळात आमह्ी डशक््ण,
समुदाय आडण सांसक्ृडतक पुनरज्््ीवन या
डतनह्ी क्े्त््ांमधय्े अडधक मजबूत पावले
उचलणय्ाचय्ा तयारीत आहोत.
4पारंपवरक ग््ामीण प्े्क््क आवण
आधुवनक शहरी प्े्क््क यांचय्ात
संतुलन साधणय्ासाठी तुमह्ी कोणती
पावले उिलता?

- ग््ामीण आडण शहरी प््ेक््कांमधय्े संतुलन
साधणे ही आमचय्ासाठी अतय्ंत
संवेदनशील आडण रणनीतीपूणण् प््ड््कया

आहे. ग््ामीण भागातील मूलय्े,
परंपरा आडण जीवनातील

साधेपणा डजतका प््ामाडणकपणे डदसला
पाडहज,े डततकीच शहरी प््के््कानंा भावणारी
आधुडनकता, कडरअर, नातय्ांतील सुसंवाद
आडण प््गत जीवनशैलीही कथांमधय्े
असली पाडहजे. मह्णूनच आमह्ी कथा,
लोकेशन, भारा आडण पात््ांमधय्े खरी
मराठी ओळख कायम ठेवतो. उदाहरणाथ्ण
ग््ामीण वास््वावर आधाडरत ‘पार’्,
‘कमळी’ आडण आधुडनकतेवर आधाडरत
‘वीण दोघांतली ही तुटेना’ या माडलकांनी
तय्ांचय्ा प्े्क््कवगा्णशी घट्् नाळ जोिली.
कंटेनट् सट््ॅ्टेजी करताना खऱय्ा भावना
आडण मूलय्े जी गाव आडण शहरांमधय्े

रज्लेली आहेत, अशा पात््ांची भावडनक
प््ामाडणकता, सामाडजक वास््व,
कुटुंबाडभमुख मूलय्े आडण मनोरंजनाचे
डवडवध फॉरमॅट्् हे सव्ण महत्््वाचे घटक
आमह्ी नेहमी लक््ात ठेवतो.
4आजिी वपढी जय्ानंा जने झडे
मह्णनू ओळखल ं जात, तय्ानंा
टवेलवव्हजन माधय्माशी जोडनू
ठवेणय्ासाठी तमुह्ी कोणते
नाववनय्पणू्ि उपि््म राबवता आहात?

- जने झिे प््के््काचंी आवि, गती आडण
अपेक््ा खूप वेगळय्ा आहेत. तय्ांचय्ापय्ं्त
पोहोचणय्ासाठी आमह्ाला डततकीच नवी
दृष््ी सव्ीकारावी लागते. या डपढीला
वगेवान, उतस्ाही आडण आधडुनक कथानक
आवितात, मह्णून आमह्ी तय्ांचय्ा
जीवनशैलीशी जुळणाऱय्ा थीमस्चाही
समावेश करणय्ाचा प््यतन् करतो. सोशल
मीडियावर इंटरअकक्टवह् कंटेनट्, रीलस्,
डिडजटल डबहाइंि-द-सीनस्, आडण युवा
कलाकारांशी थेट संवाद हे जेन झेिला
टीवह्ीशी अडधक जवळ आणणार ेउपक््म
आहेत. आमह्ी तय्ांना चांगलय्ा प््कारे
समजनू घणेय्ासाठी सखोल सशंोधन आडण
ग््ाहकाशंी सपंक्क साधत आहोत. समाजात
आता घिणाऱय्ा घटनांवर प््काश टाकत
आहोत जस ंकी कमळी माडलकते आमह्ी
कॉलेज लाईफ मधील ड््ग चा डवरय
हाताळला. 'वीण दोघातली ही तुटेना'
माडलकेत आमह्ी समाजात उडशरा होणाऱय्ा
लगन्ाबद््ल बोलत आहोत. आमचा दडृ््षकाने
सप्ष्् आहे, आजचय्ा डपढीचय्ा उज्े्ला
आडण मराठी
अ डभ मा ना ला
जोिणारा कंटेनट्
दणे ंहा आह.े

वदपाली नाफडे

साेनि कपूर दुसऱ्यांदा अाई हाेणारसोनम कपूरचय्ा गरोदरपणाबद््ल
बऱय्ाि काळापासून अफवा
पसरत आहेत. अवभनेत््ीने
आतापय्ं्त या बातमीवर
कोणतीही प््वतव््िया वदली नसली
तरी, आता वतने काही फोटो
शेअर केले आहेत, जय्ामधय्े वतने
वतचय्ा दुसऱय्ा गरोदरपणािी
घोषणा कलेी आह.े सोनम आवण
आनंद तय्ांचय्ा दुसऱय्ा बाळािी
अपेक््ा करत आहेत. 

पजूा भट््िा
फाटेा ेपाहनू
लाके समजले
अावलया भट््

आवलया भट््ला पाहनू बहतुके
लोक ती वतचय्ा आई सोनी
राजदानसारखी वदसत,े असे
मह्णतात. आता पजूा भट््िा एक
फोटो वह्ायरल होत आह ेजय्ामधय्े
ती अगदी आवलया भट््सारखी
वदसत.े हा फोटो पाहनू लोक
गोध्ळल ेआहते.

‘मस््ी ४’ हा ववनोदी
वित््पट २१ नोवह्ेब्र रोजी
विएटरमधय् ेप््दवश्ित होणार
आह.े तय्ािा ट््लेर लोकानंा
फारसा आवडला नाही.
खरं तर, तय्ात अनेक
डबल मीवनंगस् असलय्ाने
तय्ावर टीका झाली होती.
सेनस्ॉर बोडा्िने वरतेश
देशमुख, वववेक ओबेरॉय
आवण आफताब यांचय्ा
भूवमका असलेलय्ा या
वित््पटातील अनेक दृशय्े
आवण काही संवाद कापले
आहेत.

आह ेका? ते खूप खर ेडदसत होत.े एआय एक
धोका आहे. अडभनेत््ी पुढे मह्णाली, ‘तंत््ज््ान
जसजसे पुढे जाते तसतसे काही गोष््ी बदलत
नाहीत. या गोष््ी दुखावतात. मी माझा आडण
माझय्ा पतीचा एक फोटो पाडहला. तो अगदी खरा
वाटत होता. कोणावर डवश््ास ठेवावा आडण
कोणावर नाही हे मला माडहत नाही. मानवांनी

तंत््ज््ान डनमा्णण केले, पण आपण डनयंत््ण
गमावत आहोत. सोशल मीडियावर कपिे
घातलले ेमाझ ेफोटो पाहनू मला धक््ा बसला
आह ेआडण मला आश््य्ण वाटत ेकी मी कधी ते
घातले आहेत का कारण ते इतके खरे डदसत
होते.’ ‘अलीकिचे, एका डचत््पटाचय्ा पजूसेाठी
मी घातललेा ड््से चकुीचय्ा पद््तीन ेबदलणय्ात

आला होता, वेगळय्ा कोनातून. मी एका
सेकंदासाठी धक््ा बसलो आडण नंतर मला
जाणवल ेकी मी अशा प््कार ेपोज डदली नवह्ती.
हे डनड््शतच असव्सथ् करणारे आहे.’ कीत््ी
मह्णाली, ‘एआय कवेळ कलाकारांसाठीच नाही
तर सामानय् लोकासंाठीदखेील एक समसय्ा बनत
आह.े ’

साऊथची अमिनेत््ी
कीर््ी सुरेशचे
डीपफेक

डभनते््ी कीत््ी सरुशेने
डतचय्ा ‘डरवह्ॉलव्ह्र
रीटा’ डचत््पटाचय्ा
प््मोशन दरमय्ान

पत््कारांशी संवाद साधला. ती
मह्णाली, ‘आडट्िडफडशयल
इंटेडलजेस् (एआय) तंत््ज््ानाचा
वापर करन् बदललेला माझा
फोटो वह्ायरल झाला तवेह्ा मला
धक््ा बसला. एआय तंत््ज््ान
खपू धोकादायक आह.े डचत््पटात
मडहलांना पूव््ीपेक््ा जास्् महत्््व
डमळत आहे. साथीचय्ा
आजारानतंर तडमळ डचत््पटामंधय्े
डवनोदी डचत््पट कमी झाले

अ

‘बॅड�्स ऑफ बॉलीवूड’
िधील सिीर वानखेडे्चा सीन हटवणार

आर्यन खानचर्ा ‘बॅ्स् ऑफ बॉलीवडू’ रा वबे सिरीजमधनू
िमीर वानखडे ेराचंा वादग्स्् ्िीन काढनू टाकणर्ात रणेार
आह.े सदलल्ी उच् ्नर्ारालरान ेअद््ाप रा प्क्रणी कोणताही
सनण्यर सदललेा निला तरी, नर्ारालराचर्ा भसूमकचेा अदंाज
घते ओटीटी पल्टॅफॉम्य नटेफल्लकि्न ेहा िीनच कापणर्ाची
तरारी कलेी आह.े दरमर्ान, रडे सचलीज
एटंरटनेमेट्सवरद््च्र्ा रा शोचर्ा कारदशेीर लढाईत
नर्ारालरान ेिमीर वानखडे ेराचंी बाज ूघतेली आह.े माजी
एनिीबी असधकारी िमीर वानखडे ेरानंी शोन ेतर्ाचंी बदनामी
कलेर्ाचा दावा कलेा होता. 

या ल या त ,
मा डलके च य्ा
डनमा्णतय्ांनी हे

दृशय् वय्ंगय्ातम्क
असलय्ाचा दावा केला.
परंतु, नय्ायालयाने असा
डनणण्य डदला की वय्ंगय्
देखील असले तरी ते
लोकांची मन दुखावणय्ाची
शकय्ता आहे. आय्णन खान
आडण समीर वानखेिे
यांचय्ातील इडतहासाने
प््भाडवत असलय्ाच ेडदसनू
येते. 

न्या

सामाजिक एकता वाढवण्यात
टीव्हीचे योगदान अजिक

‘िस््ी ४’ च्या ‘या’
सीन्सना कात््ी

ळा ले ल् या
मा डह ती नु सा र
‘मस््ी ४’
डच त् ् प टा त

मया्णडदत कट करणय्ात आले
आहेत. तीन संवाद
बदलणय्ात आले आहेत.
‘बहीण’ आडण ‘वस्ू्’ हे
शबद् बदलणय्ात आले
आहेत. एका दारच्य्ा ब्ँ्िचे
कालप्डनक नावदेखील
बदलणय्ात आले आहे. 

मि

डिटवर पूजा भट््चा एक
फोटो पोसट् करणय्ात
आला आहे, जो लोक

आडलया भट्् असा चुकीचा समजत
आहेत. फोटोसोबतचय्ा कॅपश्नमधय्े
असे डलडहले आहे की, ‘मी बारकाईने
पाहेपय््ंत मला वाटले की ती आडलया
भट्् आह.े’ एका वय्कत्ीन ेडलडहल ेआहे
की, ‘समान, पण वेगळी.’ दुसऱय्ाने
डलडहले आहे की, ‘पूजाची आई कशी
डदसत होती? कारण आडलया डतचय्ा
आईची संपूणण् फोटोकॉपी आहे.’
काहीन्ी डवचारले आहे की महेश
भट््ला सारखय्ा डदसणाऱय्ा मडहला
आवितात का. पूजा आडलयापेक््ा २१
वरा्ंन्ी मोठी आहे. पूजा भट्् ही महेश
भट्् यांची पडहली पतन्ी लॉरेन ब््ाईट
यांची मुलगी आहे. 

रे


